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UPON hearing the counsel, the Court made the following
ORDER

Issue notice.

Ms. Purti Gupta, 1learned counsel, and Ms. Roopali Lakhotia,
learned counsel, who are present in Court, waive service and accept
notice on behalf of respondent Nos. 1 and 3 respectively. Hence,
notice need not be served on the said respondents.

Notice to the other respondents shall be served by all modes,
including dasti.

Counter affidavit/reply shall be filed within two weeks.
Rejoinder thereto, if any, may be filed within one week thereafter.

Re-1list on 27.10.2025.

Meanwhile, operation of the impugned order dated 18.08.2025
shall remain stayed. Thereby, the moratorium under Section 14 of
the Insolvency and Bankruptcy Code, 2016, shall revive.

The Resolution Professional shall resume charge of the assets
and operation of the Corporate Debtor. He shall, however, keep the
former Board of Directors of the said company informed of every
move. The said Board of Directors, who have now been handed over
charge, shall allow the Resolution Professional, to resume charge
once again.

Further proceedings in the Corporate Insolvency Resolution

Process shall, however, remain stayed till the next date of

hearing.
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